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DATE OF DECISION_15=1=1993

K hest | |
K Sant 9sh. Applicant (s)

f/s MR Rajendran Nair

Advocate for the Applicant (s)

Versus
9 Divisienal ‘Officer
eqraphs, Alathur and

| Respondent (s)

an@ther
_Mr MatheuwGladakkel, ACGSC ~  Advocate for the Respondent (s)

CORAM :

The Hon'ble Mr. N Dharmadan, Judicial Member
' and

. The Hon'ble Mr. R Rangarajanm, Administrative Member

" Whether Reporters of local papers may be allowed to see the Judge’ment?%
To be referred to the, Reporter or not? As
Whether their Lordships wish to see the fair copy of the Judgement?

To be circulated to all Benches of the Tribunal ? AR

HPWON

. o JUDGEMENT
Shri N Dharmadan, 3.0 |

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :

The applicant is aggrieved by the refusal of respendents

teo re-engage him taking inte consideratien his pricl. service in

that.department. He further submitted that his representatien
i ‘

. filed in this behalf has net been dispesed of by the respehdents due’ -

't the fact that he did net furnish necessary materials te shable

them te ceonsider his claim.

2 Accerding te the applicant, he cemmenced service under

Respandent -1 as casual mazdeor frem 17.7.89 and worked upto 6e 8 90.._

‘pas R

.Thersaftar, he was given werk enly as and uhen u@rk[pvallable Since
he was net.given centinuous werk alengwith his juniers, he Filed .

a repfessntatien,an-11.2.91 at Annexure-1 requesting that he may-

"' d‘ .{' . o I‘ . ) . . . ) o

Qaz;be;be-eﬂgagad:fgr “fegular werk available -in the department.'Thé,,
. : . : a £t

-«

+



3 At the time uhen the case came up fer admission,

.5 ' . Accerdingly, having heard the ceunsel of both

.sidés Qelare of the‘vigu that justice weuld be met in this

- Sub Divisisnal @Ffieer,‘Telegn;phslraQUested the applibant

te file supperting materials te éustain his case regarding

bria; engagements. Accerdingly, he sbmitted a representation

‘dated 25.7.91 at Annexure~I1] indicéting the requisite

details abeut his prisr service but in spite ef receiving

his representatiens and available materials, the réspandehts

vﬁaue-nst dispesed of the representatien., .He has thus

filed this application under Section 19 of the Administrative

Tribunals Act of 1985,

leardgE caunself?@r the applicant subhitted that this _ v

case can be dispesed eof directing Respsndent-1 te censider |

‘his case ih.the}lignt of Annexure-IV judgment rendered

by this Tribumal in BA 695/91.
4 | Learned counsel fer the respendents whe received
a copy ef the application submitted that there is ne

gbj@ctiwn'in adwpting“thg course. suggested by the appliéant's

céunsel,

case if ue direct Respendent-1 te censider and dispese ef

_Annexure=1I and'Annexurewlll'representétians in acc@rddnca

with lau, bearlng in. mlnd the decisiens af this Tr;bunal

Ue de se aftet admitting the applicatien.L L
en the subject LThls shall be dene. within a peried ef three £

m@nths frem the date-ef receipt ef a cepy ef this Judgment. fu}w

6 " "The application is dispesed ef as above. There

- will be ne srder as to cests;j l zl\//;aNJlN

" (R Rangarajan) (N ‘Dharmadan ) (5

Administrative Member . " Judicial Member
15=1=93



